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Dadra and Nagar Haveli Act, 1961 are 

as under: 

"4(1) until other provision is 
made by law, as from the com-
mencement of this Act, the Varishta 
Panchayat shall have the right to 
discuss and make recommendations 
to the Administrator on, 

(a) matters of admintration in-
volvin&: general policy and 
schemes of development; 

(b) any other matter ref1!rred to 
it by the Administrator. 

(2) The functions of the Varishta 
Panchayat referred to in this section 
will be advisory only but due re-
gard shall be given to such advice 
by the Administrator in reaching 
decisions on the matter in relation 
to which the advice is given." 

The question of the role of the 
Varishta Panchayat was considered in 
the first meeting of the Horne Minis-
ter's Advisory Committee for Dadra 
and Nagar Haveli held on 22-12-1972. 
The Advisory Committee felt that the 
Varishta Panachayat could give sug-
gestions regarding improvement of 
roads, electricity, industries etc. and 
the advice of the Varishta Panchayat 
would be given due consideration by 
the Administration. The Administra-
tion have decided to consult the 
Varishta Panchayat on the formula-
tion of plans and schemes and on the 
selection of road works, minor llTIga-
tion projects and educational institu-
tions for which work is to be taken up 
under the plan. 

Vesting of consultative powers in 
Varishta Panchayat in Daclra and 

Nagar HaveD 

4336. SHRI RAMUBHAI PATEL: 
Will the Minister of AGRICULTURE 
be pleased to state: 

. (a) whether the Varishta Panchayat 
In Dadra and Nagar Haveli has got 
no consultative powers based on Pan-
chayati Raj in comparison to other 
States and Union Territories; 

(b) if so, the reasons therefor; and 

(c) whether Government will con-
sider to give consultative powers to 
the Varishta Panchayat of Dadra and 
Nagar Havell for the welfare of the 
people? 

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
(PROF. SHER SINGH): (a) to (c). 
In accordance with Section 4 of the 
Dadra and Nagar Hevell Act, 1961 the 
functions of the Varishta Panchayat 
are to be advisory only but due regard 
would be given to such advice by the 
Administrator in reaching decision on 
the matters in relation to which the 
advice is given. However consequent 
to later discussions held in the Home 
Ministry's Advisory Committee for 
Dadra and Nagar Haveli held on 
22-12-1972 it was suggested that the 
advice of the Varishta Panchayat in 
the matters relating to improvement 
of roads, electricity, industries should 
be given due consideration by the 
Adminislration. The Administration 
have ~  to treat this body as 
consultative body in practice for th 
formulation of plans and schemes ~ 
?n. the. selection of road works, minor 
,r:,gatlOn projects and educational in-
s.btutions etc. The area and popula-
bon of Dadra and Nagar Havell com-
pare to that of a Taluk in States l ~ 
. ~ s  and Gujarat. The Ad_ 
~s ~  feels that similar decen-

~l .s b .  of powers wouid make Ad-
mlnlstratlOn' more cumbersome. 
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